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wr x f l ' t  m r  3  *  ifr w  w m
T O T *  I
Mr. gpssher: Will tbs hon. Member 

kindly keep out of the House today9

{Shri P N Singh then (eft the 
Houae)

Shri 8 M. Baaerje* (Kanpur)
« M —(Interruption* )

Mr. Speaker: Shn Banerjee will 
keep out of the House for the day

(Shn S M Banerjee then left the 
Home)

Shri Jagdtah Awasthi (Btlhaur) 
too*— i

Mr. Speaker: Shn Awasthi will 
keep out of the House for the day

eft ernftw «sft*rr, A
•fPSH wf^PFFT T ’’ TfTT ff I

I S h n  Jagdtsh Awastht then left the 
House)

eft FT f «rti (T*nn) vth  q 
*rn> *n*r *p- i ^  rr* 

t w  v r k to  t a r  i w  i n  ara*«n
s m  w p tt  rm f  i

Mr Speaker: Ordei, order I will 
ask him also to keep out of the House 
for the day 1 will be rigorous]} 
enforcing my order Hon Members 
ought not to interfere with my order 
1A<* this (Interruptions )

e f t t r r jq f t i  fo rc  *  fait
f p  sftfar* i *  t o  tarr

i

Baja Mahendra Pratap (Mathura?
I  had promised my fnends that I 
would walk out and so I am walking 
out. This question is between the 
Prime Minister and me because 
Allahabad and Braj had suffered

(Raja Mahendra Pratap then left 
the  House).

(SAJCA) Paper* Laid on the 5084 
Table

eft 1 *PTI
w w t  1 ^  s s v t  t o  *
u rn m  <ft 1

wmm A 5JTHRIT (  |
There is no point of o rder.. . (In-
terruption!) I have told him I have 
heard him sufficiently There is no 
point of order In the first instance^ 
they say thus They take exception 
to it saying they want to raise a point 
of order. It is only a method Ot 
getting an opportunity to say what 
they want to say and to make the 
House hear what they want to say. 
It is open to me in such cases to say 
that there is no point of order. Then  
is no meaning in the point of order. 
Papers to be laid on the Table

12.es hn.

PAPERS LAID ON THE TABUS

A n n u a l Ret o r t  o f  D am odar Vallcy  
C o rp o ra tio n

The Minister of Irrigation and 
Power (Halls Mohammad IbnkJsa):
I beg to lay on the Table, under sub-
section (5) of section 45 ot the 
Damodar Valley Corporation A ct 
1948, a copy of the Annual Report at 
the Damodar Valley Corporation far 
the year 1957-58 along with 8m 
Audited Accounts [Placed in  Lib-
rary. See No LT-1574/59]

An n u a l  R efok t o f  N a t io n a l  Co- 
OPXRATTVT 4ND WarEBOVSXHO B oas*

The Deputy Minister of CeasamaMf 
Development and Ce operation (SMS 
B. S. Murthy): I beg to lay on Om
Tabic, under sub-section (8) of Sec-
tion 15 and sub-section (4) of Section 
417 of the Agricultural Produce (De-
velopment and Warehousing) Corpo-
rations Act, 1956, a copy of AnntuS 
Report of the National Co-operative 
Development and Warehousing BoaitiL 
for the year 1957-88 along with the 
Audited Accounts for the yean  ISIS* 
57 and 1987-88. [Placed In Libruw. 
See No LT-187S/80]
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